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ORDER
The Petitioners, Solar Power Developers Association, ACME Hisar Solar
Power Private Limited and Avaada Power Private Limited have jointly filed the
present petition for seeking declaration that the imposition of the Central Goods
and Services Tax, 2017 and Notification No. 50/2017-Customs dated 30.6.2017
issued by Government of India, Custom Department are change in law events

under Article 12 of the PPA.

2. Learned counsel for the Petitioners during the hearing sought permission
to withdraw the petition with liberty to approach the Commission, if necessary in
future in accordance with law. Learned counsels for SECI and AP DISCOMS did

not object the same.

3. The prayer of the Petitioner is allowed. Accordingly, Petition No.

211/MP/2017 is disposed of as withdrawn.
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